THE CENTRAL ADMINIST.RA_TIVE TRIB,UNAL.
JAIPUR BENCH, JAIPUR
ORDER SHEET

APPLICATION NO.:

Applicant(s) Respondent (s)
:Advocate for Applicant (s) Advocate for Respondent (s)

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

17.06.2008,

OA No, 230/2008

M. P.N. Jatti, Counsel for applicant.

Heard learned counsel for the applicant. I am of the view that
_ this is ot & case wharshy stay is required 10 be granted

L“"'ned counsel for the applicant seeks time to seek instruction
from bis client in the mhodiey ‘ :

Lot the maiter be listed on 20.06.2008

e

m L. CHAUTAN)
MEMBER £5)

AHQ

OA Ng. 230/2008

Mr, P.N. Jam Com.se‘ ior applicant.
Huard leamed counse! for the applicant.
For the reasons dictated separ atch the OA is disposed of.

(VLL. CHAUHAN)
MEMBER ())

AHQ
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| ORIGINATION APPLICA’_IION NO. 236/2008

‘ CORAM:

HOT\I B LB MR. \I.L CHAUHAN, JUDIC'I-\L MEMBER

Heela Lal Vv yas son of Shn Babu Ram Vvas bv caste Vvas aged about 51

) )
. Years vesident of Behind Dangi — Factory, Near Sanwaria Temple, Ajad

Nagar, Bhilwara, presently working under Welfare Commissioner, Ajmer.

(By Ad\;oeate: M. P.N. Jaiti) . ' L -
VERSUS
L Umon of India th.ou_h the Secr :ﬁaw Ministiy of Labour &

Trplovenent, Shram Shal Bhesvan, Rabbi Marg, New Delhi. |

2. The Weffare Commissionsr, Office of the Welfare
Commissioner. Labour Welfare Organisation. B-115, Jatia

Hills Data Magar, Afmer (Rajasthan), : -

3. The Director General (LU Govt. of India, Minisiry of Labour

& Employment, Jaisalmer House, Mansingh Road, New Delhi. -

....... RESPO\“‘E’ TS
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OR’J}EQ ‘G‘R&L‘

The ap p icant haa filed this CA ”1ereb 91 aving for quashing the

-~ = s

impugned order dated 30.04.2008 (Annexure A/1) and 17/21.1.2008

{Annexure A:-"z;. It may be stated here that ahdny of the order dated

1 1012008 was the subject matter of controveisy in OA Ne. 40/2008

nﬁ;zmsl hias upheld the validity of me saic Oz'deirj Furmc‘:r

while 5po ing of the CA, the respondents weie dm:d;d 1o decide fhe
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i‘epreseﬁtation of the applicant dated 22.01.2008 (Annexure A/3) -
snnpnthencal and c;iplore the possibility td adjust the applicant in
Ajmer ‘Qe,.,ion It vvas ﬁmhel directed that till 111P decision is not taken on

the replesentatwn of the applicant, the respondents shall maintain status

quo qua the am)hcant

i

2 - Pursuant to the observations made by this. Tribunal, the -

) _1'espondehts have pa’ssed the hnpug;led' order dated 30.04.2008 (Annexure

A/1) Wherebv the respondents have catcgbn'callv stated that thére i no -
other post of Radiographer sancnoncd/\acant in Ajmer Région and hence

it will not be passﬂ)le to adjust the apphcant in Ajmer Dmsmn It was

further stated that the request of the apphcant to acbust. him in the office of

WC Ajmer .against the post of Head Clerk cum Accountant cannot be
acceded to as the sa;d post is in higher pay scale than the post of

adlogmpher

3. Leamed counsel for the applicant submits that in fact the apphcant

was working a.tzamst the post of Head Cleﬂu Aucountam d‘ld is not in
muhel grade. For that purpose, he has drawn my attention to note shect at

Page No. 24. Perusal of the note sheet shows that ofﬁce had amnm ed the .

-proposal whereby it was stated that the two pGSfS { 1 Dost of Accounram:“ |
and 1 post of Head Clerk) are lving vacant, which should be filled in

' .C\l)edﬁli)‘ﬂah’ and il then; the apphcam and one- Shn Shankar Lal m'n be

’ Iz% M,
asked to“‘%l the duty.
4 R . . B
4. . Thus from Annexure A/6, it is clear that applicant was given the

stop gap arrangement of the said post till the post is filled in accordance

with rules. The apph'cént has got no indefeasible right to hold the poét

" Thus 1 am-of the \1ew that thele is no 111fmmw in the nnpugled orde1

dated "0 04.2008 ( Anne\ure Af 1)
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3. In view of what has been

and is accordingly dismissed.

A
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stated above, the OA is bereft of merit

{(MLL. CHAUHAN)
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